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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TRULY CREATIVE DEVELOPERS PRIVATE LIMITED
‘OPERATING IN SELLING AND DEVELOPING IN REAL ESTATE ACTIVITIES AT MUMBA!
(Under Rogulation 36A(1) of the Insolvency and Bankruptcy Board of I
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of iy
2long with PAN/ CIN/ LLP No. [ GIN: U70100MH1996PTC006241
Pax:

| Mumbai, Wednesday, March 26, 2025

www,freepressjournalin

PRIME SECURITIES LIMITED
(CIN: L67120MH1982PLC026724)
Regd. Office: 11091110, Maker Charmbers V.
Nariman Point, Mumbai 400021

PRIME )
Tel: +91-22-61842525 Fax: +91-22-24970777

Website: com Email

2.|Address of the registered ofice |66, Rajendra Nagar Dattapada Road, Borivall East

3. [URL of webste tps://stellarinsonvency.com/public-announcenent/

[ruly creative developers privateimited/

- | Detais of place where majority
of fixed assets are located
stalled capacity of main

66, Rajendra Nagar Dattapada Road, Borivall East

NOTICE OF EXTRAORDINARY GENERAL MEETING AND E-VOTING
Notice is hereby given that Extraordinary General Meeting (‘EGM") of
the Members of Prime Securities Limited (‘the Company”) will be held on
Monday, April 21, 2025 at 4:00 p.m. (IST) via two-way Video Conferencing /
Other Audio-Visual Means, in compliance with General Circular No. 09/2024
dated Seplember 19, 2024 issued by the Ministry of Corporate Affairs ("MCA
Circular"), SEBI Circular No. SEBI/HO/CED/CED-PoD-2/P/CIR/2024/133
dated October 3, 2024 (‘SEBI Circular”), without the physical presence of the
Members at a common venue.

The Notice of EGM (“Notice) is being sent on Wednesday, March 26, 2025,

IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
IN INSOLVENCY
The Debtor hereunder mentioned
have been adjudged Insolvent in
Insolvency Petition No. 10 of
2024 on 4th February, 2025 by

the Hon'ble Insolvency Court.
INSOLVENCY PETITION NO.
10 OF 202

Re.: 1. Rahul Leekha, Adult,
Indian Inhabitant of Bombay, age
and full name not known,
carrying on business at 401,

O e Sl By are
Nman fant smbal 400551 Inge

Sute e 051 P

Shah

fumbai,
March 26, 2025 Company smemy

*Email :

dorel § Canara

ARM BRANCH-1 MUMBAI
37, Khsamalaya, Opp Patkar Hall, New Marine Lines, Thackersay Marg, Mumbai-400 020
cb2360@canarabank.com «Tel. (022) 22065 425 / 30 *WEB : www.canarabank.com

SALE NOTICE

products/services through electronic mode only, to those Members whose e-mail addresses are | | Fairmont Building, 15th Road,
registered with the Company / RTA (MUFG Intime India Private Limited) /| | Next to Toyota Showroom, Khar
Depository Participant. ‘The requirement of sending physical copies of the| | (West), Mumbai-400052 and at
2 e frncat Serart o Y 20T 72 feced Notice has been dispensed with vide MCA Circulars / SEBI Circulars. 4th Floor, Westwind, Cadell Rd.,
I 45,37,069/.. ing: Near Hinduja Hospital, Mahim,
st il e e Cospany s provided ity of remote cvoting hefore the HGA and | | Mumbai-400016.
e e ot s e fty o e € g o e M o moariooote
e T ST during the EGM to all the Members to cast their vote electronically on all the| | 2. Prema Rahul Leekha, alias
resolutions set out in the Notice and for this purpose, the C Prema A
NSDL to facilitate voting through electronic means. All Members holding shares | | Ingian Inhabitant of Bombay, age
e o as on Monday, April 14,2025 (“Cut-off Date”) may cast their vote electronically | | not known, carrying on boade
o aubecaont evente o the ‘The Members are requested to note the following: 2t 401, Fairmont Bulding, 15th
e available at: a) ‘Ihe ¢-voting period commences on Friday, April 18, 2025 at 9:00 a.m. IST| | Road, Next to Toyota Showroom,
Eligbility for resolution applicants |For detalls, please contact at: and ends on Sunday, April 20, 2025 at 5:00 p.m. IST. The remote e-voting j-s
- ) Todule will be disabied by NSDIL thereafter and Members will not be allowed | | K", (West, Mumbai-400052
e ! and 4th Floor, Westwind, Cadell
o s availabe at: to vote cyond the said date and time. Once the voreis astbya [ 37 40 Floot oswing, ade
10/ Last date for receipt of expression | 10/04/2025 Member, Member shall not be allowed to change it subsequently. , Near Hinduja Hospital,
of interest Note: Pertinent to mention that original Form Gwas || |b) The voting rights of the Members shall be in ymporllnn to their share of| | Mahim, Mumbai-400016.
ssuec on 15th My 2023, The same was extnded the paic-up equity share capital of the Company as on the cut-off date. The ..Debtors
time totime. The reised latest Form G (version ) facily of remote e-voing shall 1o be made available during the EGM and The Petition was presented to
was ssued on 13th August. 2023, Interms of the the Members attending the EGM, who have not already cast their vote by
etest Form G, the last date for the recelpt of the Femote ¢ voting shall be able o exercise ther right during the EGM. A person (,\;': Honble Court on 21st day of
sy, 2024 by Insta Oapial P
ol from the Prospective Resolution Applicant was. blding harcs s o the ol dc onlyshll b il 0 il he Fcily o e
11th September, 2023. No Resolution Plan was of remote e-voting before / during the E efitioning Creditor
received flom ay of the elgible Prospective ) The mannes o - oting reotely By e Morbersholding shares n lcteonic Dated this 11th March, 2025
Resoluton Applicants (PR form or physical form and for Members who have not reistered their email sd-
o 1200 mosing o an 17 Mor 2025, | | addres i providd n he Notice
[t was decided by the CoC to fe-run the process of d) Any person who acquires shares and becomes a Member of the Company Mrs. Rekha V. Rane
inviting Expression of Interest for the entire company after the dngpntch of the Notice and holding shares as of the cut-off date, may Insolvency Registrar
(Corporate Debtor)as a going concer vith anopton | |~ obtain the login 1D and password for remote e-voting by sending request to High Court, Bombay
1o submit Resoluton Plan for one or more proects NSDLat evoting@nsdLco.in or may contact the toll frce number provided by
individually or jointly with other projects or in any NSDL (1800-1020-990). A person who is not a Member as on the cut- off date ‘orm No. 3|
otner manner as permitted under he Code. should treat this Notice for information purpose only. (See regulation 13(1) (a)
Thus, the Form G o the CD a5 & whole with the € e Members wh have iy st thet s by szt vt prios | | DEBTS RECOVERY TRIBUNAL
option o submit project wiss Eohas besn the EGM will have right to participate at the EGM. ALDRT 3)
reissued with the concurrence of the CaC on f) Notice can be downloaded the' website of the Company at| | 15t floor, MINL Tokephons Exchange
26t March, 2025. wwwprimesec.com, websites of stock exchanges at wwwbseindia.com / Building, Sector 30 A, Va
Further an and website of NSDL at wiww.evoting.nsdl.com. avi Mumbai-400703
Expression o Interest and whose name appears in || |‘The Mermbers who need assistance before or during the EGM can contact NSDL
[the Final List of Prospective Resolution Applicants. at email ID evoting@nsdl.com or call on toll free number 1800-1020-990 / 1800- 0.A. No. 1624 OF 2024
Issuee by the RP are not required to submitfresn Soan 33 Summons "inder sub-section (4 of
e o e8ated es deemer) Ms Pramods. Shah (Fes 3% of Mg Praunds. ;;x)zhh& Assocites, Practising :lﬁl::?i‘nﬁ)l;r‘ ules %ﬁ.ﬁﬁ%g&kiﬁ,
A ompany Secretaries (Membership No, . have been appointed as| |Tribunal (Procedure) Rules,
‘L1 Date of ssue of prowisional it of [20/04/2025 the Serutinizer to scrutinize the remote e-voting process before and during BANK OF BAROD.
prospective resolution applicants Al A
e the EGM in a fair and transparent manner. The results of the remote e-voting Vs
e before and during the EGM shall be declared not later than 48 hours from the | | pEEPAK DNYNESHWAR KOKATE
e e conclusion of the EGM. The results declared along with Scrutinizers Report | | o,
will be placed on the website of the Company at websites| | 1) Mr. Deepak Kokate
Date - 26/03/2025 59/- | [of stock exchanges at www.bscindia.com / www.nseindia.com and website of | | D/W/S/O: Dnyneshwar
- Mumbai o onelan Garg. SDL at wwiw.evoting.nsdl.com. Flat No.B-702, Sai Balram Complex,
n Professional For Prime Securitis Limitd plex,
1581 o Mo 551 Pt P02 203 2032 TG Palms,
Mllv' Dw-l "l Private Li

pada, Shivaji Nagar, Dombivli (w), Tal.
Kalyan, Dist. Thane 421202

2) Manisha Deepak Kokate

Flat No.B-702, Sai Balram Complex

Govt. of India Undertaking

E-Auction Sale Notice for Sale of
Enforcement of Security Interest Act, 2002 read with provis

under the

jon to Rule 8 (6) of the Secunty Interest
NOTICE s hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below Described
Immovable properties mortgaged / charged to the Secured Creditor, the Symbolic Possession of which has been taken by the
Authorized Officer of Canara Bank, will be sold on “As is where is”,
recovery of dues as described here below. The Earnest Money Deposit shall be deposited on or before below Mentioned in Table. by
way of RTGS / NEFT / Funds Transfer to credit of account of Canara bank ARM 1 Branch Mumbai A/c. No. 209272434, IFSC Code
'CNRB0002360 on or deposited in E-Wallet of M/s PSB Alliance Private Limited (https://baanknet.in) portal directly or by generating
the Challan therein to deposit the EMD. Details of EMD and other documents to be submitted to service provider on or before below
Mentioned in Table. Date of inspection of properties is below Mentioned in Table with prior appointment with Authorized Officer.

E-auction Date is 16.04.2025 & Last date of Submission of Bid / EMD / Request letter for Participation is 15.04.2025 before 5.00 p. m.

of Financial Assets and

Kalyan, Dist. Thane 421202,
3)M/S. Manisha Trading
thr. Prop. Mrs. Manisha Deepak Kokatel
Gala no. 1, Narayan Niwas, Navapada,
Subhash_Road,  Dombivl (W), Tal
Kalyan, Dist. Thane 421202.

SUMMONS
[WHEREAS, OA/1624/2024 was listed
before  Hor'ble Presiding ~ Officer/
[Registrar on 18/12/2024.

WHEREAS the Hon'ble Tnbunal is]

Palms,
pada, Shivaji Nagar, Dombivli (w), Tal

Zonal SASTRA Centre, Mumbai : PNB
Pragati Tower, 1* Floor, Plot C-9, Block G,
Bandra Kurla Complex, Bandra (East),
Mumbai-400 051, E-MAIL : zs8356@pnb.co.

EI@ pPunjab national bank

Together for the better

SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Ass!ls and

Notce is rrower (5) and Guaranlor (s)
morigaged / cnarged 1o the Secured Credor, the Phsical Possessonof v 1 ben e 0y e Ao G o o B S
Greditor, will be sold on “As is where Is”, “As Is whal is” 3 below, for recovery
15 s du 1 10 Bk / Scured Crdon o h ecpctve DrTowe (5 etz (3 he osrve pricsand heaemest movey dapos
wil be as mentioned In the table below againstthe fespective properties.

SCHEDULE OF THE SECURED ASSETS

A) Dt of Demand Notice Us.
13(2)of SARFESI ACT 2002
8) 0. Ant. a5 on ason
11220

1) Reserve Pice
(Ant. inLacs)

B) E4D
Rinlac)

) Bid Incremental
A, ¥ in Lac)

Name ofthe Branch
Detal of the
encumbrances
inown to
the Secured
Greditors

Descriptonof the
Inmovable Propertes
Morlgaged | Ouner's
Name (Motgagers of
Properyie)

Date/ Time of
E-duction

Rame of te Accout
) Possesion Date s, 134 of
‘SARFESI ACT 2002
) Nature of Fusession ynbolc
[ Paysical Consructive

Nane & Adresss of theBorower |
Guarantors Account
| Zonal SASTRA Centre, Mumbai
/s. Rolta Pu. Ltd. Corvote o
M/s Rolta Private I.Illhd {Inmwllmﬂlﬂﬂ‘lwl 1, World Trade|
AND M/s Rolta ing & Finar Centre, Cuff Parade,
Corporation Private llmmﬂ umbai 400 005.
Both at : Ar
Registered Office - 211, 21 Floor, Maker Tower,
. Cuffe Parade, Mumbai-400 005
Sh. Kamal Krishan Singh (Promoter/Guarantor)
R/o. 141/151, Maker Tower A, Cuffe Parade.
Mumbai-400 605
TERMS AND CONDITIONS :
1o he Terms & Condi (Enforcement) Rule conditon
1. The propertes are being s0id on “AS IS WHERE IS BASIS", “AS IS WHAT IS BASIS" and “WHATEVER THERE IS BASIS". 2. The partculars of
Securad Assets speciied n the Schedule hereinabove have been stated 10 e best of the information of the Authorised Offcer, but the Autharised
Office ha b arswerale o any e, mistnrent o orissin 1 1 prociamtn. . he Sl vl be don by e undersined touh
042025 @100 A. .o 04:00 .. & ropery s aug sy duesof

PROPERTY NO. 1
i o 10 [A) 18.06.2019

) 450.85 Cr. plus further
interest and charges
minus recoveries if any
thereon from the date.

©) 12.06.2024

[W/s. Rolta Holding|

Fincorp L. D) Physical Possession

tthe
2810 Lacs as on 28.02.2025 and for 2862025 1 Mumbai by
. 5. For ofthe sal, please rfer & www.pnbindia.in.
Authorized Officer,
Punjab National Bank,
Place :Mumbal Secured Creditor,
Date 126032025 Gontact No. 8637084022

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

OFFICE OF THE RECOVERY OFFICER Annexure 13
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) M NO. 22
(See Regulation 37(1))

1st Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai- 400703
RP No. 14 OF 2022
PROCL

By All Permissible Mode
Date of Auction Sale: 01/06/2025
OF SALE: E PROPERTY
PROCLAMATION OF SALE UNDER RULES 37, 38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT,
)61 READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993
STATE BANK OF INDIA VS M/S. META PRINTS & ANR
To,

CD1) Mis. Meta Prints

i) R-326, Rabale MIDC, Thane Belapur road, Navi Mumbai - 400 701

ii) Gala No. 7 & 8, Vardhaman Industrial Estae,, Bhivandi Wada Road, Village - Met, Taluka - Wada, Dist- Thane.
©D 2) Anup B. Shah A-101, Lotus Buiding, Whispering Meadows, Model town, Mulund (W), Mumbai - 400080.

D3) A-101, Lotus Buiiding, Whispering Meadows, Model town, Mulund (W), Mumbai - 400080.
CD 4) Hemant B. Shah A- 201, Lotus Building, Whispering Meadows, Model town, Mulund (W), Mumbai - 400080.
Whereas Recovery Certificate No. RC NO. 14 OF 2022 in O.A NO. 705 of 2014 was dravn up by the Hon'ble
Presiding Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) for therecovery of the sum of Rs 1,01,37,241/-
(Rupees One Crore One Lakh Thirty Seven Thousands Two Hundred Forty One Only)along with interest and the
costs from the CD, and you, the CD, failed to repay the dues of the Certificate Holder Bank(s)/Financial Institution(s).
And whereas the undersigned has ordered the sale of the Mortgaged/Attached properties of the Certificate Deblor as
mentioned in the Schedule hereunder toviards satisfaction of the said Recovery Certificate.

Notice is hereby given that in absence of any order of postponement, the said property(s) shall be sold on 01/0/2025
between 1: 00: PM to 2:00 PM by auction and bidding shall take placethrough Online through the weebsite:

Rules, 2002.

‘As is what is” basis on below Mentioned in Table for

P
2 Name of the Borrowers Outstanding Amount Description of the Properties Reserve Price (€2/7eet o
M. Mubarak M. Shaikh, ';:8,;2;“:;3; Flat No. 3, First Floor, Aradhana
+Mrs Jaribabi M Shaikh, Lacs.Seveﬁty?Iine Building, Juhu Lane, CD Barfiwala
+Mrs Rubina M Shaikh e [Road, Andheri West, Mumbai-400 058
«Mr Sri Subhash R Benbanshi, . . |admeasuring 530 Sq. Ft. build up. in
"] Mr Imran Munir Shaikh a:(;‘::i':;’ﬁ"?myﬁ":‘ee the name of Mr. Mubarak M. Shaikh,|[< 1+18.00:000/ ¥ 11,8000/
*Mr Sheikh Raja Malik P s [Mrs. Jaribabi M. Shaikh, Mr. Munir
To The  Legal  Heirs| OMY)ason 31122024 1y by shaikh
plus further Interest and
Late Mr. Munir Ahmed Shaikh | P> [her R P2 (SYMBOLIC POSSESSION)
Flat No. 703, 7* Floor Rustomjee
(Rz 1’0":33"19:?,10 Evershine Global City, Avenue G,
+Mr. Paramount Enterprises iy Building No. 4, Co-oprative Housing
ousand Seven ding Mo. 4, b
Guarantor(s) Hundrea Ninety Three 506, Village : Dongare (Narang)
2 | +Sunil D. Chafekar and Paisa One Only) |Virar_(W) 401303 In the name off < 23,2300 232,300/
~:r.dh Golvlnd Ratanchand| = 70, 5095 plug [V Sunil D. Chafekar and Govind
odhwan further Interest and cost
from 01.03.2025 361 Sq. Ft. Carpet area.
(SYMBOLIC POSSESSION)

5
?

ceon the
aid Applhalmn under section 19(4) o
he ACt (OA) fed against you for
re(nvery of debts of Rs.32,27,520.25/-
appichion song with zomies-of
locuments etc. annexe

In accordance with sub-section (4)
of section 19 of the Act, you, the
defendants are directed as under:

i to show cause within thirty days

f the service of summons as fol
why relief prayed for should not bel
granted:

d articulars of propertics|
oo properties and
ascls spefed by e spplicant
under serial number thel

original application;

u are esrained from dealing with

i
or disposing of secured assets or such|

otherassts and propertes disclosed
under serial number
on§m1| appliction,pending s

¢ spplcition for
ttachment of propert
ou shall noy randfer by way of sle

interest is created and/ orother|
assels and properlics specified o]
disclosed under serial number 3A of
the original a 1thuhon without thel
prior pproval of the Tbunal

I be liable t for
The sale procecds realized by sale o
secured ‘assefs or other assets and|
ordinary coursel
usiness and deposit such sale
proceeds in the account maintained
with the bank or linancial institutions|
holding security interest over such|
assets.
You are also Jymm Lo file the wrilten

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in Canara Bank's website (www.canarabank.

com) or may contact Dr. Seema Somkuwar, Authorised Officer, Canara Bank, ARM | Branch, Mumbai (Ph. No.: (022) 22065425 / 30
1 M. B. 8655963489) or Mrs. Rinkita Sodani Office (Mob. No. 9413641701) E-m
on any working day or the service provide M/s PSB Al

nce (BAANKNET), Unit 1, 3¢ Floor, VIOS Commercial Tower, Near Wadala
Truck Terminal, Wadala East, Mumbai-400 037, Contact Person Mr. Dharmesh Asher Mob. 9892219848, (avp.projectmanager2@
psballiance.com), Help Desk No. 8291220220, (support.BAANKNET@psballiance.com), Website : https://baanknet.com

1id : ch2360@canarabank.com during office hours

Sd/-

statement witha
Lo the applicant and to appear before
Registrar on 24/04/2025 at 10.30 A.M.|

The detals of authorised contact person for auciion service provider is, Name: MR. BHAVIK PANDYA C1 India Pvt
Itd, Mobile
‘The details of authorised bank officer for auction service provider is, Name: MR. AVNISH SRIVASTAVA Mobile No.
9413398984, Email:- team7.15859@sbi. <o n_

The sale will be of th ies of defendant &the liabilities
and claims attaching to the said propemes ook hey have beon asceriained, ars hose speciiod in he schedule
against each lot.

The property will be put p for sale in the ot specified in the schedule. If the amount to be realized is satisfied by the
sale of portion of the property, the sale shall be immediately stopped with respect o the remainder. The sale will also
be stopped if, before any lot is knocked down the arrears mentioned in the said certificate+ interest+costs (including
cost of sale) are tendered 1o the officer conducting the sale or proof is given o his satisfaction that the amoun of such
certificate, interest and costs has been paid to th \t the sale, the are invited to bid either
personally or by duly authorized agent. officer or ather person, having any duty to perform in connection with this sale
shall, however, either directly or indirectly, bid for, acquire or attempt to acquire any interest in the properties sold

The sale shall be subject to conditions prescribed in the second schedule to the Income Tax Act, 1961 and the rules.
made thereunder and to the following further conditions:-

" " S

but the undersigned shall not be answerable for any error, misstatement or omission in the proclamation.

II. The Reserve Price below which the property shall not be sold is as mentioned in the schedule.

1il.The amount by which the bidding is to be increased. In the event of any dispute arising as to the amount bid or as.
1o the bidder the lot shall at once be again put up for auction or may be cancelled

IV. The highest bidder shall be declared o be the purchaser of any lot provided always that he/shefthey are legally
qualfied 10 bid and provided furthe tho amount bid by himihesfthem s not ess than thereserve pric. It shalbe in

f the highest bid when the price offered appears so clearly

inadequate as to ek H e iablo o 30
Each intending bidders shall be required to pay Eamest Money Deposit (EMD) by way of DD/Pay order in favour
of Recovery Officer, Debts Recovery Tribunal Mumbai (DRT 3) to be deposited vith R.O./Court Auctioneer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-II) or by Online through RTGS/NEF T/directly into the Account
No. 10430100022945 the name of BANK OF BARODA of having IFSC Code No. BARBOVASHIX and upload bid
form details of the property along with copy of PAN card, address proof and identity proof, e-mail ID, Mobile No. and in
case of the company or any other document, confirming representation/attorney of the company and the receipt/ counter
foil of such deposit. EMD deposited thereafter shall not be considered eligible for participation in the auction.
The Earnest Money Deposit(EMD), Reserve Price and Bid Increase, be fixed as follows:
st Detalls of Property EMD Amount
NO (InRs)
Lot | Gala No.7 & 8, Plot No.123 (1) P Vardhaman Industrial Eastate,
No | Village Dasuri, Opposite Tansa Farm, Met Village, Taluka
1 | Wada, Palghar, Dist Thane. (Bult Up Area 4000 Sq.Ft, Approx)
Boundaries, East : By Wada Open Space West : By Unit No.9,
North: By Road South: By Land Of Gut No. 123/2

<

Reserve Price.
(InRs)

Bid Increase inthe
Muttiple of (In Rs)

Rs. Rs. Rs.
8,56,000/- | 85,60,000/-| 25,000/~

failing which the application shall be|
heard and decided in your absence.
Given under my hand and seal of thel
‘Tribunal on this 05/03/2025.

By Order of the Tnbunal

The Executive Engineer F-South Divn., Mumbai Bui

TENDER NOTICE No. 63 (2024-25)

ing Repairs and Reconstruction Board, invite sealed tender in B-1 form (percentage rates) fr
Contractor's who are registered with MHADA/ M.C.G.M./ CIDCO/ PWD/ CPWD/ MIDC/ BPT/ MES/ Indian Railway or any Govt. / Semi Govt. Organization of zppmpnale
Classes as shown in column No. 10 for repair works of cessed building as under.

Date : 24.03.2025 Authorised Officer (SANWIMSWAU
Place : Mumbai Canara Bank, ARM-I BRANCH i AR
Al B » -, DA IR A D R O - O BOARD
REGIONA © (MEEADA
AHARA RA HO AND AREA D OP A OR

N

Plant & Machinery Located At Shed /Gala No.7 & 8, Plot No.123
(1) P, Vardhaman Industrial Easlate, Village Dasuri, Opposite
Tansa Farm, Met Village, Taluka Wada, Palghar, Dist Thane.

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be retured to them
by way of option given by them in the E-Auction Form. It is the sole responsibilty of the bidder to have an active
e-mailid and a computer terminal/system with intemet connection to enable himvher to participate in the bidding. Any
issue with regard to connectivity during the course of bidding online shall be the sole responsibilty of the bidder and
o claims in this regard shall be entertained.

If the bid is increased within the last 5 minutes of the given time of auction, the auction time is further extended by
additional time of 5 minutes to enable the other bidders to increment their bids & the auction process comes to an end
if no further increment(s) is/are made within the extended time of 5 minutes. In case of movablefimmovable property
the price of each lot shall be paid at the time of sale or as soon after as the officer holding the sale directs, and in
default of payment, the property shallforthwith be again put up for auction for resale.

Rs. Rs. Rs.
6,000 | 60,000/~ 1,000/~

Amount put | 1%of | Security Deposit | Cost of Blank Time | (Class) of
ﬁ(’)’ Name of Works to tender in | Earnest | 2% of Estimated |  Tender in Date of issua of blank Da‘g' as‘eTa'l’gg gn’sgf'p‘ limit | Contractor
g money in cost in (including GST)
1 2 3 4 5 6 7 ) 9 10
Repairs to Building no.64H, 26/03/2025 To 03/04/2025 To
2 |Gajanan Niwas, Parel Village, | 3,70,563- | 3706/- 8000/- 590.00 02/04/2025 04/04/2025 10 8th&
Mumbai (MLA Fund Work) 11.00 AM. to 1.00 P. M. | 11.00 A.M. to 1.00 PM. | Months above
Repairs to Building no.71-83, 26/03/2025 To 03/04/2025 To
3 |Hari Niwas, DR Road, | 371696/~ | 3717/~ 8000/- 590.00 02104/2025 04/04/2025 10 8th&
Mumbai (MLA Fund Work) 11.00 AM. 10 1.00 P.M. | 11.00 AM.to 1.00 PM. | Months | above
Repairs to Building no.11-12, 26/03/2025 To 03/04/2025 To
3 |Peru Chawl, DI Road, | 3,69.776/- | 3698/- 8000/- 590.00 02104/2025 04/04/2025 10 8th&
Mumbai (MLA Fund Work) 11.00 AM. 10 1.00 P.M. | 11.00 AM.to 1.00 PM. | Months | above

~

R

o

©®N

10.
1.
12.

If the tenderer has quoted below the estimated rates, the Additional Security Deposit (performance security) shall be paid additionally by the Lowest bidder within 08 days
Financial bid The extension of time will not be given for the submission of Additional Security Deposit In any case.

L1, fails to submit Additional Security Deposit within stipulated time i.e. within 8 days from opening of Financial bid then, if second lowest bidder
i.e. L2 agrees to execute the work on the rate less than that of rate quoted by L-1 then offer of second lowest bidder i.e. L-2 will be accepted. For more information please refer

after opening of Tender i.
If the lowest bidder

Detailed Tender notice.

Blank tender form shall be issued only on production of original or photo sate copies (duly attested) of latest valid registration, PAN card, previous experience of similar nature

of work done.

The Contractors who are not registered in M.H.A.D.A. should produce certified copy affidavit duly notarized that they are not black listed in Government or Semi. Government

organisation at the time or submission of tender forms

Copy of Affidavit regarding

of Chief Accounts Officer, M.B.R.& R. Board, Mumbai.

The Blank Tender will be issued by the Executive Engineer F/S Divn., M. B. R. & R. Board, B.M.C. "F South" Office Annexed Bldg., Third Floor, Parel, Mumbai- 400 012 as per
column No.7 and Al bids (Technical Envelop, & Financial Envelop) in One Sealed Envelop will be received in the same office within date & time prescribe in column No. 8.
Sealed tender will be opened on 04/04/2025 if possible after 3.00 p.m. in the office of the Executive Engineer, F/S Div., M.B.R.& R. Board, Mumbai.

Bids from joint venture are not acceptable.

Itis necessary that, a contractor shall have a Civil Engineer having minimur five years experience similar type work and other supervising officer.

of submitted on Rs. 1007- Stamp paper before Executive Magistrate/ Notary.
Earnest money deposit shall be paid in the form of short terms deposit receipt for the period of the one year issued by the nationalised/ schedule bank and endorsed in the name

The experience of the sub contractor and tools and plants owned by him will not be considered.

Right to reject any one or all tender are reserved by the competent Authority.

Tender Called is based on SSR rate year 2022-23 without GST. GST will be paid on accepted contract value.
Registration Certificate under GST in Compulsory.

MHADA - Leading Housing Authority in the Nation
CPRO/A/216

Follow us:mhadaofficial

60800060

Ex. Enginee/F-South Div.
M.B.

Sd/-

R. & R. Board, Mumbai

bidder shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down by
next day in the said account/Demand draft/Banker Cheque/Pay order as per detail mentioned above. If the next day
is Holiday or Sunday, then on next first office day. The purchaser shall deposit the balance 75% of the sale proceeds.
on or before 15th day from the date of sale of the property, exclusive of such day, or i the 15th day be Sunday or other
Holiday, then on the first office day after the 15th day by prescribed mode as stated above. In addition to the above
the purchaser shall also deposit Poundage fee vith Recovery Officer, DEBTS RECOVERY TRIBUNAL MUMBAI
(DRT 3) @2% upto Rs.1,000/- and @1% of the excess of the said amount of Rs.1,000/- through DD in favour of
Registrar, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-Il). In case of default of payment within the prescribed
period, the deposit, after defraying the expenses of the sale, may, ifthe undersigned thinks fit, shall be forfeited to the
Government and the defaulting purchaser shall forfeit all claims o the property or to any part of the sum for which it
may subsequently be sold. The property shall be resold, after the issue of fresh proclamation of sale.

Highest bidder shall not have any rightfitle over the property until the sale is confirmed by the Recovery Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3).

The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD.
deposited through online. In case EMD is deposited in the form of DD/BC/Pay order the same will be retured by
hand. Original ID proof of the photocopy sent with the E-Auction EMD Form has to be brought. No interest shall be
paid on EMD amount.No request for ion in the sale cerlificate of names of any person(s) other than
those mentioned in the E-Auction EMD Form shall be entertained

In case of more than one items of property brought for sale, the sale of such properties will be as per the convenience.
and it is not obligatory o go serially as mentioned in the sale notice.

NRI Bidders must necessarily enclose a copy of photo page of their passport & route their bid duly endorsed by Indian
Mission (Embassy). The movable/immovable property is being sold on *As is where and as is what basis" and is subject
to Publication charges, revenue and other Encumbrances as per rules. The undersigned reserves the right to accept
or reject any or all bids, if found unreasonable or may postpone the auction at any time without assigning any reason.
Details of this Proclamation of sale can be viewed at the website www.drt.gov.in.

SCHEDULE OF PROPERTY
Lot Description of the Property to be Sold Revenue | Detalls ofany | Claims,ifany, which
No Assessed | encumbrances | have been put forward
uponthe | towhichthe | tothe property, and
propery or propertyis ther known
partthereof | liable particulars bearing on
it nature and value.
Gala No.7 & 8, Plot No123 (1) P Vardhaman Industrial| Not | NotKnown |  Not Known
1 |Eastate, Village Dasuri, Opposite Tansa Farm, Met Village, | Known
Taluka Wada, Palghar, Dist Thane. (Built Up Area 4000 Sa.Ft.
Approx)Boundaries, East : By Wada Open Space, West : By
Unit No.9, North: By Road South: By Land Of Gut No. 123/2
2 |Plant & Machinery Located At Shed /Gala No.7 & 8, Plot| Not | NotKnown |  Not Known
No.123 (1) P, Vardhaman Industrial Eastate, Village Dasuri,| Known
Opposite Tansa Farm, Met Village, Taluka Wada, Paighar, Dist
Thane

Note:-As on Auction Date i.e.,01/06/2025, The total amount of Rs. 2,28,09,458.12 (Approx) is outstanding Payable
by the CDs. Date of inspection of the properties as mentioned above has been fixed as 24/04/2025 between 11AM
104PM. Last date of uploading of EMD and bid documents been fixed as 29/04/2025 up to 430pm.
Given under my hand and seal (DEEPA SUBRAMANIAN)

COVERY OFFICER-|

on this date 21/03/2025 REC
(DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
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